
,\u
H

1s

t".-?--r

t**
'r.,Q

CENTBAL ADurNIsrBATrvE TBTBUNAL,-..pBrNclpAt BENCE

o.a.686/2000 with o.a. L640/2io3,
o. A.2024/2OO3, o. L,2046/2003,
O. A.ZO4Z|ZOOJ and O. A,ZOS?/2003'

New Dethi, this the 6lO day of July, ZOO4

HON'BLE SHRI J-USTICE V.S. AGGABtrAL, CEAIBUAN
HON'BLE SHRI S.A.SINGH, UEUBER 

'A''O. A. No.686/2OOO:

Mahesh C. Arora, D/o Education,
R.No.408 C, Shastri Bhavan. New Delhl

Braham Dev. Jrrl/o Health & FamilyWelhre,
R.No.504-A. Nirman Bhavan, New Delhl-l1.

D. Sudhakaran, M/o ConsunrerAffalrg & Pubtlc
Distributlon, Kdghl Bhavan. New Ddhl-i.

12.

13.

14.

t5

J. Vaidhlnathan, D/o lrdustrtal Pollcy & Promo0on,
Udyog Bhavan, New Oelhi-l1.

D.R. Sharma. R.No.206(lll). trl/o Defence,
South Block. New Delhl-l.

A.S. Dhillon, D/o Company Af,felre, R.No.S28-A.
Shastri Bhavan, New Delhl-l

S.R. Pandey, D/oWomen & Chlld Welfare. Jeevan
Deep Bulldlng, Parllament Street,
New Delhl-110 001. .r

J,L. [akkar, Wo Commerce, Udyog Bhavan, Room
No.279O. New Delhl.11.

1o
2.

3.

4.

5.

6.

7.

o 8.

N.D. Grover, D/o youth Affaio & Sports,9. Sha5tri Bhavad. New Delhi-l

10. Sudesh Kumar. M/o Home Affalrs, R.No. 11,
North Block, New Delhl-l.

11. S.L. Gupta. OGFT. M/o Commerce
Udyog Bhqwan, Nen Delhl- 11 \.

S.C. Gupta, Directorate of Estate, M/o Urban
Development, R.No. 414 C, Nirman Bhavan, New
DelhLl10 011.

!.[.. Vgrma. M/o lnformation & Broadcasriog,
R.Nc. 543 - A. Shastri Bhavan. New Delhi-l.

V.K. Fondal, Directorate of Estate, Nlrman Bhavan,
New Delhl-l10 001.

Qips[ Cfrander Bhatt,' lri/o Urban Developrnent.
R.No.342-C, Nlrman Bhavan. New Delhl-il

S.K. Grover. D/o Education, Shastrl Bhavan,
New Delhi-l.

16.



la
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17 K.S. Achar, M/o Env.& Forests. CGO Complex,
Pariavaran Bhavan, New Delhl- 3. :,

18 S.C. Chawla. Minlstry of lnformallon & Broadcasting.
Pub. Division, New Delhi.

19. N.K. Pushpakaran, Wo Health B FamilyWelfare,
330 C, Nirman Bhavan, New Delhh,ll

20. T.C.James, OA eOucatlon. Cuzon Road Banecks,
K.G. Marg. New Delhl-l.

R.N. Sharma, D/o youth Affalrs & Spoils,5O7-C,
21. ShastrlBhavan. New Delhl-ll.

?2. V.J. Menon, tri/o CivilAvlatlon, Rajlv Bhavan, 1

New Delhl.

S.K. Verma. D/O Economlc Affairs, North Block,
New Delhl-1.

S.S. Jindal, OGHS.
M/o Health & FamilyWelfare, Nlrman Bhavan.
R.No. 449 A, New Delhl-l1.

25. S.L.S. Himanshu, AlR,
lvUo lnformation & Broadcastlng,
Akashwanl Bhavan. New Delhl-l.

26. Satnam Singh, Wo Defence, Room No.47.
. A Block, Hutments, New Delhi-1.

23.

2.1.

o

27.

28.

,o

30.

31.

12.

31.

3.1.

35.

36.

37.

T.P. Radhalaishnan . M/o Power,
Shram ShakU Bhavan. New Delhi-1

u.c.
New

Nangia. Ministry of Home Affairs, North Block.
Delhi-1.

A.L. chawla, tvuo Defence,305 A. Sena Bhavan,
D-lWing, New Dolhi-l1.

P.S. Nair, M/o Steel, R.No.395 B, Udyog Bhavan.
New Delhi-11.

N.C. Bag, M/o Power. Shram Shaktl Bhavan,
New Delhi-l.

D.P. Slngh, D/o Food & Clvll Supplles,
Krishi Bhavan. Now Delhl.l.

P.V. Mathew, DGSD, D/o Supply,
Jeevan Tara Building, New Delhl-l.

Smt. Rita Mathur, DGFT, M/o Commerce, Room
No.109, Udyog Bhavan, New Delhl-l1.

R.D. Chawla, D/o Food & Clvil Supplles,
Krishl Bhavan, New Delhl-l.

K.C. Chandrahasan, D/o Telecom, 1

R.No. 522. Sanchar Bhavan, New 
{elhi-l.

P.S. Pillai, Ministry of Home Affairs, I

North Block. New Delhi-l.

o
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Bharat Prasad, D/o Personnel& Training'
North Block, New Delhi.l.

Y.R. Nandwani, M/o Commerce, Utlyog Bhavan,
Room No.217. New Delhl'l1.

Sagavir S. Rana. D/o Food & CivilSupplies,
Kiishi Bhavan, New Delhi-l.
(Now on Dep.)

Vinod Ratti, M/o Commerco. Udyog Bhavan.
Room No.224 -C, New Delhi-l1.

S.K. BandhopadhyaYar
D/o of Chemicals & Fertillzers, Shastri Bhavan,
New Delhi-1.

E.J. Jos, M/o Health & FamilyWelfare, R.No.5O4 A
Nirman Bhavan. New Delhl-l1.

B.B. Mehtani, M/o Gommerce, Udyog Bhavan,
Now Delhi-11.

N.P. Dwivedi. Air Headquarters,
M/o Defence. R.No.385, Vayu Bhavan'
New Delhi-11.

Acqueel Ahmed, D/o Fertilizerg, R.No. 20$D'
Shastri Bhavan. New Delhl'l.

S.M. Sahariar, D/o Personnel& Training,
Lok Nayak Bhavan, New Delhl'3.

Smt. Kiran Kochhar, M/o Defence, South Block.

New Delhi-l.

K.S. Bhugra, Ministry of Defence, R.No'15,
South Block, New Delhl'l

G.S. Virdi, Ministryof Defence, South Block' ND-1

Prakash Chand, D/o Personnel & Training,
Lok Nayak Bhawan, New Delhl-3

A.N. Ghakravarty, D/o Personnel& Training.
R. No. 277, North Block, New DelhL 1

L.K. Prasad, Ministry of Home Affairs'
North Block. New Delhl.

N.K. Dhingra, UPSC, DholPur House.

T.K.M. Pillai. DGHS, M/o Health & FamilyWelfare,
529 C, Nirman Bhavan -11

M.P. Rao, Deptt. of Steel. Udyog Bhavan'
Room No.72, New Delhi'l1.

Puran Chand, UPSC, DholPur House.
Shahiahan Road, New Delhl'l1.
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Jaswant Slngh, DGHS,
M/o Health & Family Welfar6, Nlrman Bhavan,
New Delhi-l1.

Lala Ram, DGHS, M/o Health & FamilyWelfare,, -'
Nirman Bhawan. New Delhl- 11

C.L. Baul, D.G.S. & D, Deppl oiduppty, Room No.
302, Jeevan Tara Building, Parllament Street, New
Delhi-1.

Subhash Mehtiani. M/o Home Affalrs.
Roorh No.92-C, North Block, New Delhi-l.

K.K. Chug, D/o Culture, Shastri Bhavan,
New Delhi-l

Raghunath Tripathy, D/o Consumer Affairs.
R.No. 373, KrishlBhavan, New Delhi'l.

J.P.S. Verma, D/o Commerce, Udyog Bhavan, New
Delhi- 11.

58.

59.

60.

61.

62.

63.

64.

H.R. Jassal, [vUo Commerce, Udyog Bhawan ,

New Delhl- 11

B.N. Nayak, DGHS, M/o Health & Famiff'Welfare,
Nirman Bhawan, New Delhl- 11

S.K. Nag, M/o Health & Famlly Welfare,
R.No.330 C. Nirman Bhawan. New Delhl-l1.

Babu Lal, lrrUo Home Affalre, North Block
New Delhi-l.

65. Virendra Singh, M/o Welfare, Shastri Bhavan,
New Delhl-l.

S.K. Batra. Banking Dlvislon, D/o EconomlcAffairs,
Jeevandeep, Parliament street, New Delhl'l.

Km V. Saraswathy, DeptL Of Economlc Affairs' :

North Block, New DelhFl

Ashok Kumar Sethl, M/o Defence, R.No.2 C,
South Block, New Delhl-l

D.P. Goel. D/o Chemlcals & Fertillzers'
Shastri Bhavan, Nar Delhl.l.

O.S. Narula, M/o Defence, R.No. 15,
South Block. New Delhl-l

C.D. Peula, D/o lndustrlal. Policy & Promotlon,
Udyog Bhavan
New Delhi-l1.

o
66.

67.

68.

69.

70.

7t.

o
72.

73.

71.

75.

7(i.

7i.

H.N. Yadav, M/o Health & FamllyWelfare,406 E,
Nirman Bhavan, New Delhl'l1. /

C.B. Prasad, Ba'nking Div. , M/o Flnance, .

Jeevandeep, Parliament Street, New Delhi-l.
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I.C. Kamboj, UPSC, Dholpur House, 
Shahjahan Road, New Delhi-il. 

A.N. Murty, DARE, M/o Agriculture, R.No. 4D, 
Krishi Bhavan, New Delhi -1. 

D.P. Sam!, D/o Company Affairs, Shastri Bhavan, 
New Delhi-i. 

SI. 	Mohan Prakash, M/o Defence, South Block, 
New Delhi-i. 

V.R. Sundaram, M/o Consumer Affairs & Public 
Distribution, R.No. 372 B, Krishi Bhavan, 
New Delhi-i. 	 . 

N. Venugopalan, M/o Defence, APO, 381, 
Krishi Bhavan, New Delhi-I. 

Ashok Mehta, D/o Health & Family Welfare, 
Nirman Bhavan, New Delhi-il. 

V.A.K. Nambiar, D/o Industrial Policy & Promotion,' 
Udyog Bhavan, New Delhi-li. 

T.S. Negi,AIR, M/o Information & Broadcasting, 
Akashwani Bhavan, New Delhi-i. 

H.G. Kukreja, D/o Public Distribution, 
Krishi Bhavan, New Delhi- 1 

A.K. Barua, D/o Water Resources, 
Shram Shakiri Bhavan, New Delhi-i 

Krishan Lal - II, UPSC, Oholpur House, 
Shahjahan Road, New Delhi-il. 

MS Chopra, M/c, Rural Development, Krishi Bhavan, 
New Delhi-i. 

VNTripathi. Mlo RuralDQ. , Krishi Bhavan, 
New Delhi-i. 

K Ravindran, M/o Agricul&e, Krishi Bhavan, 
New Delhi-i. 	 3.. 

A.K. Ailawadi, D/o SSI &1 Rl, /o Industry 
Udyoj Bhavan, New De114r11l

TRI 
 

JK Trikha, M/o Rural DeV!i'Krishi Bhavan, 
New Delhi-i. 	. tt 
Sudesh Kumar, UPSC, Djàlpur House, 
Shahjahan Road, New Dfhi-1 I. 

R.S. Bisht, D/o Admn. R4brms,  
Sardar Patel Bhawan, 5loor. New Delhi - 1 

97, 	B.C. Pant, M/o Social Jubo & Empowerment. 
R.No: 253 A, Shastri Bh , n, New Oelhi:— 

t)$• 	S.P. Tripathi, Mba Defenâk R.No. SE, South Block, 
New Delhi-i. 	I 

II 
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S.P. Verma, D/o Economic Affairs. R.No.236,
North Block, New Delhl-l.

100. S.K. Gupta, D/o Tourism, Transport Bhavan,
New Delhi-l.

l0l Thakur Saran, D/o Woman & Child Dev.,
Shastri Bhavan, New Delhl-1

l0l. D.R. Chattopadhyay. D/o lndustrial Policy &
Promotion, Udyog Bhawan
New Delhl- 11

103 Karnail Slngh, M/o Social JusUce & Empowerment,

10.1. R.C. Saini, D/o RuralDevelopment,.Krishi Bhawan
New Delhi-l

l0-i N.K. Chadha, M/o Urban Dev., R.No.220-G,
Nirman Bhavan. New Delhi-l1.

l0o. BA Narayanan, D/o Banking,
Jeevan Deep Building, Parliament Street.
New Delhi-l.

107 A.K. Sood. D/o Tourism, Transport Bhavan,
New Delhi-1.

l0S. Smt Radha Manl
M/o SocialJustice & Empowerment,
Shastrl Bhavan, New Delhl-i.

109. A.N. Sharma, Prasar Bharati, Doordarshan Bhavan,
Copemlcus Marg, New Delhl-l.

ll0. S.C. Gulati, D/oWomen & Child Welfare,
Shastrl Bhavan, New Delhl-l.

t. S.K. Dargan, D/o Land Resources
M/o Rural Development, R. No.6 Nirman Bhawan,
G-Wing, New Delhl- 11

2. S.C. Arora, M/o Commerce, Udyog Bhawan, Room
No. 346. New Delhi- 11

U.D. Sidhwani. M/o Commerce, Udyog Bhawan,3d
Floor, New Delhi- 11

V.K. Gupta, D/o SocialJustice & Empowerment,
R.No. 253, A Wng, Shastri Bhwan, New Delhl- 1

'11 5. Prabhakar, M/o Defence, South Block,
New Dehi-1

Jagjit Singh, D/o Culture, Shastd Bhavan, .

ftew Oefri-t i

7. C Gosakan, D/o Company.Affairs, ShastrlBhavan,
New Delhi-l

s. S.L. Vashist, D/o Science& Technology. l

Technokily Bhavan, New iiehrauli Roid
New Delhi 16
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I19. M. Rai, M/o Non-conventional Energy

Block No. 14, CGO Complex, New Delhi- 3

120. Virendra Kapoor,'D/o Science & Te-chnology'

i".iinorogv' eh;van' New Mehrauli Road

New Delhi'16

l2l. R.P. Singh, D/o Science & Tecfrnology'
Technol6gy Bhavan, New Mehraull Road

New Delhi- 16

122. Dr. Anil Kumar' UPSC, Dholpur House'
Shahjahan Road, New Delhl'l1' ,.

123. Surinder Kumar' D/o Rural Development
Krishi Bhawan, New Delhi'1'

12.1. M.M. Chopra, UPSC, Dholpur Horse,
Shahjahan Road, New Delhi'11'

125. R.S. Yadav, D/o Economic Affairs' North Bloclc'

R.No.48 B. New Delhi'110 001'

126. S.S. Bharai, D/o Admn. .Reforms
slto"t Fit6lBhawan,5h Floor' NEw Delhl' 1

ll?. M.P. Singh, D/o Economlc Affairs' North Block'

New Dethl'1.

-{'t

K.V. S. Bhima Rao. M/o Health & FamilyWelfare
Nirman Bhawan, New Delhl'l1'
(On deputration)

Satpal, dlo Corp"ny Affalrs. Shastri Bhawan

New Delhi- 1

P.C. Bflatt, D/o lndustrlal Polic'yr & Pronrotion'

Udyog Bhavan, New Delhl'l1'

Ms. Asha, Deptt. of Economic Affairs' North Block'

New Delhi'l.

Prabhat Singh. M/o Commerce, Udyog Bhawan'

noom tto. Zbgn&. Now Delhl- 11

JB Srivastava. DGFT, M/o Commerce'

Udyog Bhavan. New Delhl'l1'

B.C. Das
M/o SocialJustice & EmPowerment.
D-Wing, R.No. 21 6-H, Shastrl Bhavan'
New Delhi-1.

O.P. Kautia, UPSC, DholPur House'

Shahjahan Road, New Delhi'11'

Randhir Singin, Olo Education. R'No' 222'C''U(/rng'

Shastri Bhavan, New Delhi'l

Jiwan Dass. DG S & D, Jeevan Tara Building

Parliament Stroet, New Delhl- 1

o

o

128

l 29.

130.

l3l.

lll

IJJ

I 31.

135

136.

lij
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l3S. K.V. Mathew, UPSC, Dholpur House,

Shahjahan Road, New Delhi-l1.

139

140.

l4l.

S.K. Jain, ISC Sectt. M/o Home Affairs, R. No. 352,
Vigyan Bhavan Annexe, New Delhi.

K. John,lrl/o lnformatlon & Broadcasting, \

Shastri Bhavan, New Delhi-l. - '

K.S. Sharma. D/o Education, ShastrlBhavan,
New Delhi-l

l4l. Kuldeep Kumar, UPSC, Dholpur House,
ShahJahan Road, New Delhl-ll.

143. Sushil l(umar, M/o Urban Development,
R.No. 316-C, Nirman'Bhavan, New Delhl-l 1.

144. R.L. Tapryal, Ministry of Water Resourceg, Shram
ShaktiShavan, R.No. 626, New Delhl-l10 001. .

145. Vijay Kumar, D/o Culturo, R.No. 334 C Wng, Shastrl
Bhavan, New Delhl-l.

146. B.N. Singh, M/o Defence, South Block, New Delhl-l.

l.l7 B.R. Chug, Deptt. of Economic Affairs. North Block,
New DelhLl.

l4s C.L. Kaul, Deptt. of Economlc Affairs, North Block,
New Delhl-l

t.t9. Mehar Singh. UPSC, Dholpur House,
Shahjahan Road, New Delhl-l1.

150. S.D. Baljal, M/o Food Processing lndustrles.
August ltanti Marg, Panchsheel Bhavan,
New Delhi-49. :

15l. A.K. Tiwari, D/o EconomlcAffairs, R.No.101 A,
North Block. New Delhl-1.

t5l. R.B. Joshi, M/o Defence, R.No. 2OT A
Sena Bhavan, D-lWing, New Delhi-l.

.Appllcants

o

o

1

Versug

'ii,i'Union of lndia represented byli',

Ministry of .Personnel& Trainlng,
North Block, New Delhi- 110 0O1.
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Secretary,
Unon PtiUtlc Service Commission'

Of,ofput House, Shahjahan Road'

New Delhi

A. Bhattacha'rya'
Deputy Secretary.
Deott. of Fertilizers'
Robm No.39. Kri8hl Bhavan,
New Delhl-11000t.

C.A. Subramanian
Deputy Secretary,(D) [ Civ' ll
MinisW of Defence,
n.Ho. +tg. D't Wlng, Sena, Bhavan'
New Delhl-l10 001. ..

Mrs. Sharada AllKhan
Deoutv Secretary.
Milt;iir;i Humin Resource Development
Room 

-Nlo. 
506 B, Shastri Bhavan'

,New Delhi- 110 001.

S. RaiagoPalan
DeouN Secretary,
naii, CanOhl Dri'nking Water.Mission' :

Deott. of Drlnking Water,
Uinis$ of Rural DeveloPment
d; Fio6t, Paryavaran Bhavan' cGo Complex'

Loorrin6ao, ilew Delhi'110 003'

Dr. A. Damodaran
F oi"tiot in Economics & Environment'
ffiffifi;iitirt" oi itantatton Management'

KSCMF Buildlng'
Bangalore - 3.

C.N. Gunioo
DePutY S-ecretary (StU )
DePtt. of ExPenditure,
Minisw of Finance.
iiillioi Havar 6'rtauan' New Delhi' 110 001

L.S. Chane
DeoutY Secretary,
rUinisti'tl of Urban Development -.
i{;ffifuo. zlo, G'Wir1g, Nlrman Bhavan'

New Delhi'l10 011

D.K. Goer, Deputv ti..',i:1?J3t1?. 
Bbck,

Ministry of Defence, I

New Delhi'lt0 001

3

/

4.

5

o

6)

7)

a

t.

e)

o
l0)

I l) Umesh Kumar
DeoutY Secretary'
Oebtt.-of ComP. Afiairs.
t=;Fi*r, R.Nd. 520 A-wing, shastriBhavan'
New Delhi-l10 001.

l0
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12) . Ms. Sujaya Krishnan
Deputy Secretary,
Ministry of Human Resource Development
Room No.205, C-Wing, Shastri Bhavan,
New Delhl-l10 001.

13) K.G. Verma \
Director (Admn.)
Ministry of Health & Family Welfare.
DGHS, Room No. 757 A-Wng, Nlrman Bhavan,
New Delhl-l10 011.

l4). V.K. Sharma
Deputy Secretary.
Ministry of lnformation & Broadcasting,

' . 544, A- Wlng, Shastrl Bhavan, New Delhi-l10 001.

Ms. Mukta Nldhl Samnotra
Deputy Sebretary, Deptt. of Culture
Ministry of Human Resource Development
lndla 50 Secretarlat, Vlgyan Bhavan Annexe, New
Delhi-l10 011.

l5)

16) Ms. Kalpana Narayan
Deputy Secretary,
UPSC. 306 Annexe Buildlng,
Dholpur House, Shahfahan Road,
New Delhl.-l10011

17) . R.D. Sahay, Addl. Dlrectorof Estato, R.No.437-C,
Nlrman Bhavan, New Delhl-110 01 1.

l8) Suriit Slngh, Deputy Secretary, Mlnlstry of Home
Affairs, R.No. 172-C, North Block,
New Delhl.l10 001.

19) lnderiit Singh' 
oepdty Se&etary,
UPSC, Examlnation Hall, Dholpur Houso,
ShahJahan Road,
New Delhl-l10011

a

20) M.C. Mehanathan
Deputy Secretary,
Deptt. of Revenue, Mlnlstry of
R.No.48-C, North Block, New Delhl-l 001.'- .-,

001

Bhavan,

o2l) Navln Sol
Deputy Financial Advisor (E),
Ministry of Defence
Room No. 9, South Block, New Delhl

22) Atulkaushik
Deputy Secretary,
Ministry of Commerce, R.No. 278,
New Delhi-l10 011.

u
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23l, Ms. GaYatri Sharma
Directoi (Admn.)
Ministry 6f mformaUon and Broadcasting,
DG Doordarshan Bullding' 2d Floor,
Mandl Hquse,
New Delhl 110 001 \

241 Ms. Sarita Mlttal '
OePutY Secretrary, 

'

Ministry of Labour,
Strarm Shaktl Bhavan. Room No. 331. Rafi Marg'' New Delhl 110 001

-\t -

D.B. Slngh
Deputy Secretary, , ,.

Through
Under Secretary (Admn.)
Ministry of Law, Deptt. of Legal Affairs,
R.No. 41 1, A-Wng, Shastrl Bhavan,
New Delhl-l10 001.

o

2s)

26\

27\

28)

29)

Suresh Pal
Deputy Secretary,
Planning Commlssion

Parliament Street, New Delhl'l10 001'

Ms. Saraswati Ramrai
Deputy Secretary,

Through
UndeiSecretary (Admn)
Deoartment of Culture'
friinistry of Human Resour@ Development'
n.HoJZt, C-Wing, Shastrl Bhavan
New Delhi 110 001

Ms. Sunltra H. Khurana
Deputy Secretary.
Mfi;ii/;i Utbil bevelopme$ B:Io' 313' c-wns'
Nirmari Bhavan' New Delhl-l10 011'

S.B. Sinha
Deputy Secretary,
Ministry of Surface TransPort. -iiiitpott ghavan, R.No. 141, Parliament Street'

New Delhi-l10 001.

Ms. Anita Patheia
Deputy Secretary,
lriiilsiw of Commerce, R.No. 277, Udyog Bhavan'

New Delhl - 110 01 1.

Murli Manohar Singh. Deputy Director S9'n') -
ilii..t*"t" oenerit orwbrti, cPWDt R'No' 123

n-Wing,-Ni*an Bhavan, New Delhl'110 011'

o

30)

3l)
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..:,1 .. :" -lD -321',': MS. Rosy Sharma,
Deputy Secretary (lC)

. RoomNo.247C,
Deptt. of Agrlculture & Cooperaflon

. KrishiBhavan, New Delhl.

33) K.V. Jacob'' Oeputy-S-Joetary, l
Minlstry of Power
Room No.622; Shram Shaktl Bhawan .-

Rafi Marg, New Delhl 110 00:l

34) . S.K. Verma' 
DeputySecretary,
Deptt. of SoclalJustice & Empowerment. .

217, D-Wlng, ShastrlBhavan, New Delhl-l10 OO1.

35) Dr. A.K. Saxena
Deputy Secretiary.
UPSq, Dholpur House, Shahjanan' Road,
New Dethl.-l10011

. r.:rr
'''.j ;36): Dr. A.R. Goyal
,,, Deputy F.A. (Works ), Room No.41S B Wng,
,,. Sena Bhavan

Ministry of Defence,
16, South Block, New Dethl.li0 001. o
Ms. Klran Purl
Director Admn.(KP),
DGHS, R. No.455 A,
Nirman Bhavan, New Dethl-ll0 011.

B.K. Mukhopadhyaya
Manager.
Jolnt Plant Commlttee,
8/1 0o Floor, Vasundhera
Z7'Sharad Bose Road,
Calcutta - 700 200.

39) ShyamKapoor, Deputy Seoetary,, Minlstry of Defence, Alrrl-leadguailers,
R.No. 360, Vayr Bhavan, New Delhi-l10 001

.10) Ranblr Singh
Regional Provident Fund Commissloner,
Mayur Bhavan, New Delhi.

4l) Ms. Bina Prasad
Deputy Secretiary,
Ministry of Home Affairs, R.No. 112-C, North Block,
New Delhl-l10 001.

42\ Satish Kumar
Deputy Seoetary (Admn.)
Ministry of Environment & Forests,
Paryavaran Bhavan, Room No. gl7, CGO Complex,
New Delhi-110 003.
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43) Rajiv Rai

Addl. Director of Estate,
Ministry of Urban DeveloPment,
R.No.437, C-Wing, Nirman Bhavan,
Ngw Delhl-110 011.

44) J.P. Agganral
Director (Coordination)
DG S&D, R.No. 231, Jeovan Tara Building,
Parliament Street
New Delhi 110 001

o 47t P. Narayanan, Under SecrelaU'
Deptt. of Ocean Development, Sagar Sampada Cell'
Church Landlng Road, Cochln - 682016

48) P. KaruppasamY
Protector of Emigrants
Canteen Block, Jaisalmer House
New Delhi- 110 011

45) P. Kalyanasundaram
Deputy Secretary,
Legislative Department, lndian Law Institute
Building, R.No.7, 2d Floor,
Bhagwan Das Road, New Delhi.

46) Ms. Anita Chauhan
Deputy Secretary,
Deptt. of Revenue,
Ministry of Flnance, 50, North Block,

' New Delhl-l10 001.

49) Ms. Divya Prasad
Planning Officer (SYstems),
Ministrybf Defence. Room No.8 D , South Block
New Delhi 110 001

50) R.K. Mitra
Dy. General Manager(Admn.)
DelhiMilk Scheme,
West Patel Nagar, Near Sadipur Dspot.'
New Delhl-l10 008.

5l) Sudhir Kumar
Deputy Secretary,' RoomNo,237,
Deptt. of Economic Affairs,
Ministry of Finance
New Delhi-i10 001.

52) K.L. Sharma
Planning Officer ( Defence )
Room No.202,
Ministry of Defence
South Block
New Delhi 110 011

l4
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53)

s5)

s4)

_t\_
R.K. Ojha
Deputy Secretary,
Mlnistry of Defence, D(Works-il),
R.No.413, Dl-Wing, Sena Bhavan,
New Delhl,l10 011.:.;

Dr. (Ms.) Parvinder Kaur
Deputy Secretary, \

lti{stry _ot Defence, Atr Headguailers, (AtR-t I )"
R.No. 368, Vayu Bhavan, Nor Delhl-ll'O 011:

Vijay Kumar
Deputy Seoetary.
QPWD, Mlnlstry of Urban Development,
R.No. 124, A-Wing, Nirman Bhavin.
New Delhl-l10 011.

56) V.K. Gauba
geputy Secreta-ry,-Cabinet Secretariat,
Rashtrapatl Bhavan, New Delhi-l10 OO1.

57) C.V. Dharma Rao
Deputy Secretiary,
D/o Bio Teohnology, Btock No. $.
CGO Complex, New Dethl.110 009

58) K.K. Mittst
Deputy Seoetrary,' Minlstry of Agrlorlture, DeptL of Agrlculture
Research & EducaUon (DARE). RNo.4 D,
KrishiBhavan, New Dethl- 110 001.

o

59) T. K. Murugan
Director Admn.ftKM),
DGHS, Minlstry of Health & Famity Welfare,
R.No.451 A, Nlrman Bhavan,
New Delhl.l10 011.

60) M.C. Luther
Deputy Secretiary,
Deptt. of Steel, Udyog Bhavan,
New Delhl - 110 011.

6l)., AnilBahuguna
Deputy Secretary,
Deptt. of Heavy lndustry.

:,', Room No. 116 A
Ministry of lndustry, Udyog Bhavan,
New Delhl.-l10011

62) K. Mathivanan, Deputy Secretrary,
Ministry of Human Resource Development,
A-1M3, Curzon Road Banacks
New Delhi-110 001.
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63) MukulRatra'

Under Secretary (Vig.)
DGS&D
Deptt. of Supply, Room No.322.
Jeevan Tara Building,
New Delhl.l10 001.

64)

65)

Ms. PreeU Srivastrava ,.

Under Secretiary,
Minlstry of Programme lmplementaflon,
R.No. 225 B, Patel Bhavan. New Delhi

H.B. Mohanty

?:pft1l Secreiary, Ministry of Home Affairs
C/o Director (C.S. Dtvision[
Deptt of Personnel & Tralnlng,
Lok Nayak Bhavan, :f' -
New Delhl - 110 01 i. ,:

66) Ms. Renu Jain

67'

!$er Secretrary (Machinery),
Ministry of Agriculture, -

R.No. 356. Krlshi Bhavani New Dethl-l10 OOI

Mrs. S.K. Agganral
Under Secretiary, .

Ministry of Health & Famity Welfare,
R.No.430, GWing, Nirmah Bhavan,
Now Delhl-110 011.o

68) Smt. Bina Bahri
Under Secretiary,
Ministry of Environment & Forests,
Room No.928. Paryavaran Bhavan,
CGO Complex,
New Delhl-l10 003.

t,t\l'lq

9.*A"Jg*913.@3

Piara Ran
5/c, ShrI Harnam Das.
R/o FIat. No.A-302, badhwar Apotts.,Plot-. Ncr.3. Sectpr-G,. Dwarf ka, - 

- -- - I
New OeIhi-l I 0O45

versus

0r'. Parvinder Kaur".
ZDI?.2. Lcldi Cr:Ionv.
New DeIlii-l t000S

sihr 1 M. c. Luther.
I 3l l. A/8, Vasant Kuni
New 0elhi-1,1,0070

, . i:;jl

Llnion of Indla"
thror-r{h Secretary to the Govt. of Indla.Oeoartmet)t of personnel & training;'---'Govt. of Indlal
Nor tlr Block. New Oelhl-l1000t
S-iecretar y
Unlc_rn PubIlc Service Commlsslon.
DhoIgut, iHguse. Shah jahan Road,
Neh, Ue.I.hT:It000S
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Appllcant

o

I

I
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....Rgspondents
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o. A. 2024 12003

G. C. Das.
Ftlo Flat No.M-92,
Plot No.29, Ramakrishna
Patparganj, Delhi-t t CI092

Vlhar,

ver sus

Llniorr of Indta.
through Secretary to the Govt.. of Ind1a,
Oepartmerrt of Personnel & Tralnlng, .Govt. of Indla,
North Block, New Delhl-t I 000t

.- .. ....r.Appllcant

Z, $ecretarv
Unlon public Servlce Commlsslon,
Dhol our House, Shah Jaharr Roact,
New 0eIhl-1 I 0008

3. Shri R.K. Ojha,
l4/834, Lodl CoIonv,
New Oelhl-1 I 0003

o
4 Shri K.K. MittaI.

I 597, Sector-IV,
L,rban Estate,
Gurgaon

a.a*eu-il.eggl
Ashok Chakrabarti.
S/o late Shri L. N. Chakrabarti,
F.lo 42 Vasant Apartments,
Mayur Vihar Phase-I Extn.
0e1hi-l I 0091

versus

Union of India,
through Secretary to the Govt. of IndIa,
Deoartment of personnel. & Tralnlng,
Govt. of Indla,
North Block. Neu DeIhi-t I 000t

& Forests,
Cqmplex,

. . .. Rgspondents

....AppIlcant

....Rospondents

ll

o
2

3

4

Secret,ar y
Urrion PubIlc Servlce Commtsslon,
DhoIpur House,shahJahan Road,
New DeIhl-l I 0003

Shri K. K. Mlttal,
I 597. Sector-IV,
Lfrban Estate,
Gur gaon.

fvls. Preeti Srivastava,
t)eputy Secretary,
Mirristry of Environment
Paryavararr Bhawanr CGO
New Delhi
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9*l*.?,047 l-2O83,

$, K. Mukher iee"
5l,r Iat:e Shr i N. C. Mukher Jee'
R/o K--5, Fine Home APartments'
frlavur Vihar Phase-I,
[rr:llri*1!0091

3. Shrl K.K. Mittal'
! 59?. Sector-IV,
Urbarr Estate,
Gur gaon .

( Shr'i L. R. K.hatana, counsel

versus

Llniorr of India'
i:nic,,rgr,.$ecretary to the Govt' of Ind1a,
Lleoar tmer' t of Personnel & Trainlrrg'
Gr:rvt. crf India,
lrlorth Block, New 0elhi-1 10001

Secretar Y

Uniorr Pr-rbllc Servtce Commlsslon'
Dholpur House,shahiahan Road,
New l-teIhl-110003

Shr i K. K. Mi ttal '
| 597. Sector-IV'
Llrbarr Estate,
Gur gac,n,

Ms, Pr'eet-1 Sr ivastava'
Itedur-y SecretarY,
Ministry of Envlrorrment & Forests'
Paryavaran Bhawanr CGO ComPIex'
l.lew DeIhi

q.1,.2.957./a0"q3

D. R.. ChattooadhYaY,
R/c, Sector' 3/ 133, TYPe -IV,
.$adi.k Nagar.
l,lew 0elhi*110049

versus

....ResPondents

....APPIlcant

....RoSpondents

for the apPllcants ln all the
OAs

for offlclal respondents ln

.,. . . Appllcant

z

o
5

t'

o Llrric,r'r of India,
l:hrcrugh Secretary to the Govt. of Indla'
lJenarLment- of Persorrnel & TraInlng,
Govt, of Indla,
tlortlr BIock, New DeIhl-l10001

7 .Secretar v
Union PubIic Servlce Commlsslon,
Dhcrlour House, Shah Jahan Road,
New DeIhl*1 1 0003

4 Ms. Preeti Srivastava'
Deouty SecretarY'
Mlnistry of Environment & Forests'
Paryavaran Bhawan, CGO Complex'
New Oelhi

( Shr i K. R. Sachdeva, counseL
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. ( 5 hr:.l.-.N..,S.. .. ve r marcou n se l." tO.r*pfl y
I the oAs

0A-686 /2000 )
(Norre 'for prlvate respondents ln the remalning OAs)

ts...No.9,
I 3 r.. .l E r.*.4.1...- and ,50 '1n A,686/2000
None.for other prlvatg respon dents ln

cr. A.686/ 2000

o. A1 640/2003

o. A.2O?4/2003

o. A. 2046l2oo3

o. A. 2047 200s

o. A. zo57 l?003

O B-.Q E 8. ..

Jusflg.e Vr-S. Aooerra.l. ChafHn,nn..-....:r

By thls common orderr trlg propose to dlspose ot

t,he followtng slx Orlglna} Apptlcatlons:

(i)
(11)

(i11)

(iv)
(v)

(vi )

o

?. The Centra|*Secretarlat.Servlce (for short

Cs.S') comprlses of the followlng grades:

I ClasslflcatlonGrade

Selection Grade
(Deputy Secretary)

I Group 'A o
Grade-I (Under Secretary ) Group A

Section Offlcers' Grade(SOs) Group 'B' -Gazetted

Assistants' Grade I Group 'B' Non-
I Gazetted

3. Out of these grades, the grades of Deputy

Secretarles and Under. Secretarles are centraLlsed whtle

other two grades of Sectlon OffLcers and Asslstants are

de-cerrtralised .1rrto.33: dtfferent-cadres. The appolntment

to de-centrallsed grades are made cadrewlse by 33 Cadre
,

_ Cc,rrtroll irrg* Authof ltlep-and...senloflty_ 1n these two grades

is also malntalned cadrewlse. The mode of recrultment to

the f ,rur grades can be.. summarlsed as under.i

/,9
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! Mode
13rade recrultment I

Selectlon Grade
( Oeputy Secretary ) I Promotlon'. .^-.

Grade I (Under
Secretary )

Promotl

r Grade fqr
promotton/sour
of recrultment

u;dei ''sEci6tary.,- i

I Quo al
I
I
I

I 00u
I

I

I
0?_.lsOs
-.. -lSeo tI

0?

I

I

I

I

I

I

I

I

I

Stenographers
Servlce- (CSSS)

I
I

I

I

I

I

I

I

Io

Sectlon Offlcers I )01rect Rectt
11 )Promotlon

(80%)

(a )Senlorlty- l+0?
cum-fltness I

(b)Depttl.Examl40?,
t.

2 Clvll Servloes Exam

Asslstants i

lAsgtts, & Steno Gr.
l'C' .of 0SSS

t
I

.A.'ssts tan ts

{

recrul tmerrt

recrultment

TemPctiar y

0, A. 6 86 /2000,

6.

I t )Dlrect Recttl50t lAsstt.Grade Exam.
. I 11 ) Promotlon I 507. lupper Dlvlslon

I (senlorlty- | lClerks 'r

| . cum-f 1tness...l.--. .-. .t-".^...".

As per provlslons CSS Rules,

te,,t:*trhe- c.q r ta lR* un fol dsJ,"ln to_. thg
i'

cofr ve n i e n.ce *,*we*.e f9* ta.k I n 9," "the- s.c fact

,

o

to dtffel:ent. grades through the

rdas made agalnst substantlve vaca ncles.

vacarrcles 1n the grades of Sectlon Offlcer
As:clstants are f lIled by promotlon onry:.from feeder -gr:Fdes

I l.''-t',' "' :lof Asslstantq and-,Upper:_..DIvlston Clefkq. respectlvely,-j fn

the rules that wer€ amende

orc,vided that.., recrul,tmqnt;_

would be made agalnst all reg

.5. .ttereaf usual
dlspute

sake ot.

between pr.omotees.and.

i

I

The appllcants are members of !r.ad!-f ,;i CSS

arrd - . are .- . rr,orklng_*.as*..*,(rnder:*Secretarles- ln var,lous
. : ,. ,l.l

0epartments and Mtnlstrles of the unlon of rndla;,: :.i rhe
nr i vate responden ts--ef e*Jhp

1W
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'-iervice and have been glven personal .upgradatlon/promotlon
t-r: t-h+ grade of Deputy .$e.q.f.eta_f!e.S_Whlg-h..-ls a promotlonal

orade for Under Secretarles. Out of,thesgr f-g..spondents 63

r-q 6B are those who.--have..bee-QJ..L,c-L.U.d.e.d-1.U-!hp-*-f lst....-fqr-

givirrg persorral upgradation to the - grade of 0eputy

Secr etar les.

T. On 2,8,9,98, respondent no. I had lssued the

off ir:e nrernorandum noticlrrg t,hat lack of promotlonal

avenues had reached an acute leve1 In CSS because of the

fact tlrat it was rrot posslble. to prepare any banel for
Depurty Secretarles after the part panel of the year 1 993.

Some c'f the relevant extracts of the same are:

"The underslgned ls dlrected to
sa-u that it has been notlced that the
Lack of promotlons has reached arr acute
level irr CSS, attrlbutable ma1nly to the
fact that lt has not been posslble to
prepare any panel of the Oeputy
Secretaries after the part panel of 1993
due to non-ava11abl1.1ty of regular Under
.Secretaries. The Select Llsts of Under
Secretaries for the years 1.984 .to ..t.986,
which had been prepared, had become the
subJect matter of cases flled ln the
CATlSupreme Court challenglng the
irrter-se senlorlty of Sectlon Offlcers
and, consequently, ho select Ilst of
Under Secretaries could be prepared
thereafter. Though the Common Senlortty
List (CSL) of Sectlon Offlcers has slnce
beerr lssued on 3.1?.. 1997 ln pursuance of
the Supreme Court's order dated 9.5.1997
!n the case flled by ShrI Sur]lt.Slngh &
Ctrs., the process of revlewlng/preparlng
the Se1ect Llsts of Under
Secretar^les/Deputy Secretarles Is Ilkely
to take conslderable tlme. After
carefully. conslderlng the relevant
aspects of the matter, tt has been
declded, utlth the. concurrence of the
Bepar tnrent of Expendlture, to upgrade'temporarily' ?25. _ ,- posts. of Desk
Offlcers/Sectlon Offlcers to t.he grade of
Under Secretaries, and 72 posts of Under
Secretarles to the grade of Oeputy
Secretarles on a 'personallad hoc' basts.
Thls upgradatlon of posts wlII be subject
to the follorllng condltlons:-

o

O

,AV
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- 3,1.-

The off!c.e.r-s-WlJ e('on*-.....,

.btt tmen
conQern ed,-.-. - For ..lhls. pur , -thg

I

I

I

I

Ilo
I
II
I
iI
rf

H
t'l

Ili
i,trl
l1

ll
t.{It
Lt
li
ra

i
tl.;:

io
t..

l

j

I

.

I

I

I:l

pendlng . ln the CAT'
Bench, Neu Delhl and'
llsts of Under. Secretar
years 1 984 to 1 986 are subJect !Ptne revlew,. the.. appolntments"wtlf
also be subject to the outcome'of
the appllcatlo0 gnd !he_,"r9Yl9wr ' .r- -.i

I

I

::

ri

,.. :r_ ilr .: / . , .r!!: r'.-il!lj iiltq i -,al!

:tl, -,t1. '

(it_)

Thereafter on 6.8.99'r res.Pon

offlce memoranduflt^.* It uas,- notlced

even after personal upgradatlon glven to-Under Secretarles
.. I ., , ir..1..;,, , ,i

vlde offlce memorandum....ot. 28.,9. 98r. the 1eiel..'of stagnatlon

conttnues to be acute. It was mentioned, i' '

....
"The . - clrcumstanc6s,- 1n whlch -,lt. became necessary to gtve personal

upgradatlons. * to...- the-.*. off lcers, * vlz.
nort-preparatlon of the panels of Under
Secretarles (due. to..Iltlgatlon over the
dlspute relatlng to lnter se senlorlty of
dir'ect recrult and promotee Sectlon
Offtcers) stlll remaln unchanged.
Consequently, lt has not Yet been :

feaslble to make regular prorrotlons to
the grade .." .ot- Oeputy Secretary. 'It ls
noted that even eif ter the 'personal

. upgradatlons .-..glven-...- to-- --,....th?,-. ..-. Under' Secretarles agalnst 65 out of .72 upgraded
-.-- posts-* vl.de-the*.+to.rg$gld-.,Q. M.. -*..dated . . -,

28.9.98! the }evel gf " stagnbtlon
continues to be acute- ln the,r,gradgr*...fhe
matter has been consldered ,..further' 1n
thls 0epartment..-. .- After ,. barefully .

corrslderlng the relevant asp€ct ot,' 'the
matter, -* 1t. - has.- been.- declded. - wlth-. the.

The appolntments agalnst the
upgraded., posts rr11I.. not entltle
the offlcers to any clalm for
regular -. appolntment .,. as ". Under
secretary/Deputy secretary , of
senlorltv' 1n' thL grado. "' ''. '"'. .

8.

issued another

had .

that

I

:
:

concurrence of the Department of
Expendlture to.*..upgr.ade.-.temporarlly -.1 8{
more posts of Under Secretartes to... the
grade of Deputy- Secretar les. .. k.eeplng ln,7tew the approx-tmate number='df'Ei6ti '6f ''

:;'f ,:n ., :iflif:.:..
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oeputy sec r e ta r I es'."--,] ev.e-.L",
have been g iven tq...-.the .--G"ss-- cers
durlng the last more than flve, Ye?rs.

g.Itisassertedbytheappllcantsthatwhl}e

orrjer^irrg uogradatiorr. of t9l.Under-. Secretarles wlth a vlew

to removing stagnatlon! respondent no. I }ald down a

criteria of oersonal upgradatlon. In thls processr

oromotlcrrrs were made to the grade of Deputy Secretarles

rrc)t. on basi.s of seniorlty but on basls of senlorlty of the

Section Crfficers. The senlorlty tn the Under Secretarles,

qrade is beirrg ignored. In thls regard, lt was observed

in the said offlce memorandum:

"These upgradatlons wl1l be
subject to the following conditlons:-
Consi cJer i rrg that the Under Secretar les
are yet io be empanelled and as such
there is no lnter-se serrlorlty llst of
these offtcers, lt has been declded In
ocrrrsul tatlorr wlth the Mlnlstry of Law to
give upgradatlons to thrim on a

6er'sorral/iO-noc basls agalnst. . lhe
aforesald 1 9l upgraded posts (whlch
include ? posts. upgraded through the
afcrresald O.M. dated ?8,9. 1998 yet to be
urtilised) 1n the order ln whlch they
appear ln tho Common Senlorlty LIst (CSL)
.r:f' Section Off icers lssued on 3,1?.,91 irr
oursuarrce of the supreme ' court's
iudgemerrt dated 9. 5. 97 ln the matter of
sur iit Singh & ors. ln the absence of
any other ratiorral basls. As the CSL ls
Lhe subiect matter of the MA No.640/1998
filecJ Lry Amrlt Lal. & Ors. and pendlng 1rr

the CATr PrInclpal Bench, New De1hl' the
appoirrtments wlll also be subJect to the
outcome of the APPIlcatlon. "

I 0. rt has further. been- provlded; '

"(v) onty Fuch offtcers as have
conrpleted the mlnlmum prescrlbed. ftve
years servlce In 'the Under Secretary's
grade after thelr' appolntment to the
grade on a centrallzed basls by thls
Departmerrt arrd satl.sfy other requlrements
Iaid down in the general lnstructlons
witl be Considerdd. .. for' such peisohal
uooradatton. "

I l. By vlrtue of the present petltlons, the

ap$Iir;arrts seek (after due amendments that h,ere effected)

Lhat the criterlon provlded by respondent no.1 1n sub-para

o

O
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,..... , :1

f lrst- -. parag.rBph;. 
'-.. 

l'n, ,'.,,ttjP,-, ' lmpu'gngf, . '1rJf lpe . .

memorarrdum ctated 6.8,99 -.ts -tIlega\ 
"rand'**arbl*trat'y 

"' qfd

resnonr3ents no. I and 2 should be dlr6cted to conslder them

f r:r oersonal upgradatlon/promotlon' wlth' ref,erence to th

juniorsandgrantedalL^consequentlal"beneflts'from'

date thelr Junlors have been so granted' ' : 
i

,i

),, .l!. .: .{tl.: .. ., ,il,

1?. Before proceedlng fur.ther, ue can have''
:

oeep lnto t,he past lltlgatlon ln thls re91r{' As

referred to above, the. recrultm€nt to the grqde of

offtcers was belng made 404 through, L1m1t6dr:: separtmental

Examirration , 4}'lo by.*promotlon .. of Asslstants and Z'01

throughopenCompetttlveExamlnatlon,Thesectlon
Clfflcers who are promoted through Llmlted Oepartrnental

Examlnatlonandbypromotlonareknownaspromoteesand

those recrulted through the open competltlve Examtnatlon

conclucted by the unlon PubIlc SerVlCe commlsslon are knotrn

a

o

o
t3.

i. e.

had

In the year 1983r the Select Llst Sectlon

promotee.. offlcErs to whlch the appllqants

challenged the ellglbllltY llst of Sectlon
Offi cers

belon g.

Officers

by f lling tr'. P. Nos' 10618-l O6Zil83

eeg(?san.L .qAd grs. V. Unlgq..of lFdla

deny lng

place 
"-.

T he "- . Sup.reme*..-Cour:"t--had.

for promotlon*.to*the-.grade.-. of Under' Seore- tdrles

entltled',
. It was

H. Y.

the

Iect.. Ll

Slhgt! '', t'I
': t ' t:1.

tful

concluded amongst others that lf a.Sch

service manned by. dlrect:."r:dbru1tS

rlt uota rule for determlnlng thelr lnter se 'senlor

the s'ald quota rule. ts..proper:Iy--.Implementedr- the
'i.. i.r-,ri{s:ir-., ;ni.r.,i

and
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r'ct arbitrarv. It h'as held that on..c,e the quota rule

fai..!.s.. the rota rule ,qarl'ng.Ian-ger l'bq-.- q'nfqrced ' wlthout

causirrg oreiudlce. to the offtcers wlth longer perlod of

serrrlce. Thereaf ter 1n the year 1987.. the promotee

of f icer.s challerrged - the - eIig1blL1ty." Ils-t -of -. the years

!983. 1984, l9B5 €rrrd 1985 by flllng O.A.NO. 1659/8?

€rrtltlecl @ v. Unlon,gf .Ind!'a gnd-gthefs

irr r-his Trlburral. This Tribunal hel.d that the quota rul'e

had beerr totall.y broken down year after year and,

t.herefore, rota ru1e. had wrongLy been 
.applled .t: 

tn:

disadvantage of the promotee offlcers. The el1g1bl11ty 
a

I i sr-: c,f the abovesaid years were quashed. It h,as

cllrectecl that ellgibtt lty Iist of the abovesald years

shr-rulrj be r.ecast. The declslon of this Trlbunal was

r::hallenged by ftltng a Speclal Petltlon before the Supreme

c.our.r_. The Supreme court on 13. ?.90 had recorded a

t'lrrcllng that there extsted a senlorlty Ilst of Sectlon

Officers wlrich was ngt correct. The common sentorlty llst

,rf the Urrlon of Indta was not accepted by the Supreme

Cour't. It rjlrected the offtclal respondents to update the

]i.st scrupulously. It was recorded by the Supreme CourtO

t-hat l-he list prepared by the Government was of the year'

l98? arrd that thts should be the }|st for promotlon durlng

Derrjency rsf t-tre . appeal.s.. There are some other facts

pertalntng to the flI1ng of the Contempt Petltlon and

stal-ement of the Attorney General. whlch are not relevant

fc,r dlsposal of the present petltlons.

14.. In the yeqr..-,l993,... the common senlorlty 1lst

prepared and clrculated by the Unton of Indla was

challerrge,J before this Tribunal- as aLready polnted above.

/qV
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This TribunaL,

t-he CSS rules

vaca rrc i es.

-LS-

as already referred tor,abov:l* declded that
do not provlde .ton carry-forrrard of the

I B. Dur 1 n g...t,he...c-o.r,trs..e*.ot-s.ubmls.s"tons.,._.learned

counsel for the off lclaI,-.." .respondents.._.. very . eloquently
polnted to us that panels for the years r9g4, rggs. and
1986 to rg88 had bebn lssued on 9.5.2000. panels for ghe

vears rggg and 1gg0 had been lssuEd On 27,7.200r. panels
!

for I991 to I994 had beel lssued..on

for the years I 99S and I 996 had been

O
. ll"

.l16. rt rs on these broad facts that the rerlefs
to whlch we have already'referrqd to :.abovi 

"r" Ueffig
rrressecl corrtendlng that - the lmpugned" pqragraph tn tl,
orrtce memorandum ls arbltrary. r. ,; "i;i T;" oi;"'lit.'
it is' lrr any case unfarr. rt rgnores the senror:lt.; ,; ai"

. .i- -

aopl ic
sefr ior

arrts who as per the revlsed panels had been shorin
tcr the private. respondents 

"iO 
gogs 

"ona""", ;; ;;
rules i.e. CSS Rules.

17. The facts ln other O.A3. are,by and,
the same as are

applicants have

that they have

f lowlng-.[rom.. e..4.,_t 640 .-.,....Thergln

arrayed prtvate

been glven the satd ben.eftt' . though t
s are Junlor to them. , :' ,'

o

prlvate respondent

I

s , contendlrig

I B. ..-. Needless*to_ state_ that*the_ appllcatlons
belng contested.

t9. on behalf of the offlclal respondents, it
harj beerr urged that.- thts..Uas- baslca1ly, an. admlnlstrattrve
declslon and. therefore, thls Trtbunal should not,A
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irrr-erfere itt it 1n iudlcial revlew'' bgcause ac'cprding

rtre. Learrrecl coun.se.l-.-..'1t-"w-as anl'y- q te$porary measure

cr it-eria was f lxecl to avold stagnatiort'

discr irninat-orY '
in that event the Trlbunal would be

bouncl to lnterfere' It had often been stated

e0. we clo not dlspute that normally ln Judiclal

review. tlre adminlstrative decislon shall. not be

irrterferecl ulth' However' lf the affect ls arbltrarY and

to

and

duty

that

It ls

V.

reasonableness and. arbltrarinesg are sworn enemles'

irr thls backdrop that we take llberty ln referrlng to some

well-k:rrorrrn precederrts without tlelvlng lnto--Iarge number of

cases on the subiect'

?I , IN thE CASE Of ARilADA .DAYARAII . SHETTY

A.IR

tcr

sald

lglg Sc 1628, the questlon' of course' was pertalnlng

acceptance of tenders' But In thls regard' the above

corrtroversy as ts before usr came up for

" 17. lr,e agree wtth the

observattons of Mathewr 
-J" ln V' Punnan

Thomas v. si.t.-"i Kerala' AIR I 969 K9'

8l (FB) tn"i' "The Government' Is not
inrt " -slrouttO not be . as . 

f ree as an

lnctlvtclual fn"-iefectfng the reclplents
fc,r lts targess' rr'hatever lts actlvlty'
the Govern*"ii ls ltrrr the Government

;;;; -rirr b;- subject to restrarnts'
irrherent ln rtt il;illo! In a o?Togl1l1"

Iay down arbltrarY and caprlclous
standards r"i-fnt-cirolce of persons wtth

"ri"n' 
alone lt ulII deal""

??, In the well-known decislon of AJAY HASIA'

V. KHALJ! llpJIB $EHBAYARQI 'ANg OTHERS' 'ETc''' ArR

SC 487. the Supreme Court guoted the fol}owlng

corrsideratlorrandthe'supremeCourt'upheldthedeclslonof
the Kerala HIgh Court and held: 'o

ETC?-

! 981
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dIrCi hel d :

""The baslc prlnclple
therefore lnforms both Artlcles t 4-
is equallty and 1nh1b1tlon
dlscr lml na tlon . Now what ls the
arrd reach of thls great', equallslng .princlple? It ls a foundlng fa1th., .-. tq.rlse the words--of Bose, 'J'.," "6'--nl6f '::'ot..-"
Ilfe". and It must not be s_ub1gcteq to,.F,,,.rrarrou pedantlc or lexlcographlb

73, more recently,

approach. We.. cannot .. oountenance.: eh/attempt to truncate lts .all-embraclng . , ,.scope and meanlng, for to do so uould',be., .'

to vlolate lts actlvlst magnltu{er,,Equallty ls a dynamlc concept wlth inan'y
aspects and dlmenslons and lt cannot bb \

"crlbbed, cablned. and conflned". ulthln .tradltlonal and doctrlnalre l.lmlts. . Froma oositivistlc polnt of v1ew, equallty- ls
antlthetlc to arbltrarlness. In . , facti,equaltty and arbltrarlness are sworn
enemles: one belongi to'the rule of lailn a republlc whlle thd other, , to': thp
whim and caprlce of an absolute moDBrch;r,. .

Where an act ls arbltrary lt ls lmn!,liJirr it that lt 1s unegual both accordlnb
t,o poIltlcaI loglc and constltutlonal lar
and ls therefore vlolatlve of Artlcfe l4',
anc{ lf It affects any matter relatlng topubllc employment, 1t ls also vlolatlveof Artlcle 16. Artlcles 14 and t6 strlke'at arbltrarlness ln State actlon and€rrsu1'€ falrness and equallty of
treatment. ""

ln-the case

ls)- 2 $cR

ln the'case _of IND.IA[{

v.. AJAY KtlitAR I Z00S(?l

IT

rl
:I

o

,l

:

.r .t
',1

:

I

i

I

i.

'I

O

AISLJ 334, the scope of Judlclal lnterferenco ln
_-

t1doonbeendhanoIs1decadm 1rr 1s tra t lve

hel d:

faI Is
judlcl
admlrrl
actlon
area
the r
every
execut
quasl-
that
IeglsI
set as
the .. e
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exercI se o the -. potr,er ls. ma festly
arbi tr Ors.
v.-. ..- Rgn ATRt..
1988 " $C.. 1.73-?. *.Jt..*. on-e ... t1m .-*"the
tl'aditional vlew 1n England was t at the
e:<ecutlve was not answerable where lts
act-ion rrras attrlbutable to the exerclse
of prerogatlve porr,er. Professor De Smlth
irr hi:r classical work. "Judlclal" Revlew of
A.dmlnlstratlve Actlon" 4th , Edltlon at
Pages 785-?87 states the legal. posltlon
lrr hls own terse larrguage that the
relevarrt princLples..- formulated by the
Courr ts may be broadl.y summarlzed as
foLlorrrs, The authorlty 1n whlch a
dlscretlon ls vested can be compelled to
exercise that discretlon, but not to
exerclse lt ln any partlcular manner. Ingerreral! a dlscretion must be exerctsed
only by the authorlty to whlch lt ts
ccrntmitted.. That authorlty. must genulnely
address ltself to the matter before lt;
It must not act unden..the dlctates of
arrother body or dlsable l tself f rom
exercisirrg a. discretlon In each
!.ndlvldual case. In the purported
exercise of its dtscretlon, It must not
d,-' what lt has been forbldden to do, nor
nrust- I t do what I t has not been
authorlzed to do. It must act ln good
f'a.ith, must have. regard to aII relevant
oc,nslderatlons and must not be lnfluenced
b-v 1r'r'elevarrt conslderatlons, must not
seek to promote purposes aIlerr to theletter or to the splrlt of theleglslatlon that glves lt power to act,and must rrot act arbltrarlly orcaprlclously. These several prlnclples
carr converrlerrtly be grouped ln two lIlalncategc,ries: (1) fallure to exerclse- adlscretiorrr drrd (11) excess or abuse of
dlscretlonary power. The two classes arerrot, trowever, mutually exc}uslve. Thus,dlscretlon may be lmproperly fettered
because irrelevant conslderatlons have
been taken lrrto account, and where an
author.l r-y hands over l ts dlscretron to
arrother body It acts ultra vlres. "

-.. 74, "It ls 1n..,thls, backdrop.that one has to see

the declslon so taken ls arbrtrary, lrratlorral. and

o

o

whe t her

j s outragoous.

lnterference or

ignorlng certaln prlnclples whlch caIIs for
not,

25. We have already reproduced above the baslc
extracts of the lmpugned. pat:.agr:aph. ,, f t does ref.er.to that.
r-here was an acute stagnatlon and to avotd the same, the
':aiti decisiorr had_been- taken. _ rt refers- to;the fact that

Ahe--<
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the L,nder' Secretartes had yEt_ ta be emj?,enEl.l4d.

... _.-r:1o....-ln.te

ere

re

o

it lrad beerr declded to glve upgradatlon on personal/adfioc

basls agalnst l9l upgraded posts. To state that lt wa3 a

temporary measure.. .. and. the-. lntentlons--h,ero--.0ot mala f lde
\

would be one thlng but when the. State perpetuates as would

be seen herelnafter the dlscrlmlnatlon between equals and

!.grrores t-he clatms of the senlors, ln that event, such a

decisir:,rr perpetuatlrrg the a'ffect would be hlt by Artlcles
1 4 crhd 1 b of the Constttutlon. It ls truE that lt was a

point that tlrere h,as no. panel that uas... prepared wlth

respect to the senlortty of. Under Secfetarles. But :lf
that was So, there was an undue haste, ln glvlng thE

beneflts because 1t would have been ln the fltness

26. Central Secretarlate

had treen framed In exerclse of th der- Ie

309 of ttre Constltutlon. Recr

o
ancl Grade-I has to be made

rlhlch reads as under:

,,12, to Se
Grade and Grade. I ( I ). Vacanc
Se1ectlon' Grade shall,' :.

Iar offl
be: -'f

promotlon of regu
who have rendered not lessyears' approved servlce ln that. GradE and
are lncluded ln the Select Llst for.,: the
Selectlon Grade
sub-rule(4);
(.7.',) Vacancles 1n Grade

f lIIed by-- promotlon
offlcers of the Sectl tls
Grade who have. r
servlce 1n
regul.ar off
and B .(merged)
Secretarlat StEn
who . _have^ .render
elght foars' approved vlce In.
that Grade . and are_ I

cers
,|;
.,il
.1:|:

.: rr,l,r,

d::,:;'1.01':
i!:1 f :! " ' 'AH



{4)

(5)

,-t 9.-

the Select List for GraC"e I . o.t"the $er.vl*ce_._._.__-prep-a-red : *_u-Ode-rsub-rule (4i;..
IFor the purpose of sub-rul.es ( I )and (2)- a Select Llst for. the.Selection Grade and Grade I shalL

. be. _. prepared _ and-may.. be... revlsed _.from tlme to ttme., The procedure
for preparlng . and revislng. tfre
Select Ltsts shall be such as may
be prescrlbed by regulatlons madeby the Central Government tn the
Oepartment of pefsonnel ln theMlnlstry of personnel, publlc .

Grievances and penslons;

Notwlthstandlng anythlng
contalrred ln sub-rules (t) and(2) may be appolnted to offlclatein a temporary vacancy for aSelectlon Grade under sub-rule
( i ) or to Grade I under Sub-rule(?), may be appolnted toofficiate ln a temporary vacancyfor a perlod not exceedlng three
months . ln the Selectlon Grade ofGrade I, as the case may be, lf
an offlcer lncluded ln the SelectList for th€ relevant Grade lsncrt avallable or cannot for anyreason be appolnted to such
vacancy' .

Provlded that the regulatlons relatlng totlie prr:cedure for prepartng and r,evliLngth€ Select Llst for Grade I shall beirarned irr consultatlon wlth therlomnrlssion and such Select Llst shaLIalso Lre prepared ln consuLtatlon wlttr
them. o

oProvided that the aforesald perlod of
ll"rr ee rriorrths mentloned above, may lne:<centlonal cases and wlth thE approvalc,f the Crepartment of personnel i; theMlnlstry of personnel, publlc Grtevancesarrd Penslorrs: be extentJed to s1x monthsirr publlc interest. "

27, In other words. so far as the post of
Oepu1y Secretar-y.. is.-cot'.ce.rned, .1t. is a selectlon post and

has to be fll}ed up by promotlon of regular offlcers of
the Grade-I. Herein,.the same has totally been 1gnored
arrd i.rr vloratlon of the rules,. sectlon offlcers have been
L:orlsirjered as.- such..- --Thp serect. Llsts are prepared to
rlrade-r and regulatlons have been drawn ln exerclse of
oc,wers urrder sub-Rute (4)..to Rure 1? of the Rures referred
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r:o above. Irr accordarrce with the same., fresh Select Llst
of Grade*r had been pr.epaned-at -Ipast]pnce ln.every year

an,J tlre f ierd of serectlon had to be,-b"te..r,lrred . by the
'selectlorr commlttee by taklng the -.regulred* number . of
serriormost erlglbre Grade-r offlcers 1n order of thelr
serrlc,r'lty. What has happened ln the present cases that
th€ seniornlost people as rrould be seen, herelnafter are ln
the walt llst whlle because of the above sald declsl OO1 ii.

the Jurrlor peopre,are taklng the beneflt ln" thls regard. :l

o

29.

pointed out that thls has bEen nat
If arr admlnlstratlve declslon 1n thls
takerr, the person stagnated would have

beneflt. Hereln, the senlors have beeni I red.
they 'fornted part'of two dlfferent str ' dlirebt
rec;rul ts and promotees. the
c{i scr'imirrated and once ru}es been fremed, the
responderrts had

tlran lgrrorlng

deci:rIon. hle h

of the Supreme

9TH_E,re v.UNJoil qF r_NpIA Aitp. oTH , ( 199t ) l . sCc S44.

When the Government framed the rules under .provlso ,to
Article 309, 1t must strlct}y follow the same.

no optlon but to.follow '!he. samb. rather.
the same by vlrtue of the: admtnlstrattve

, ... I , ,..,ii1,,.., ,..

ave support ln thls regard of,.!fre declston
o

admi tted

1?,9,2CI01 ,

?9, What we have stated above ls ln fact even
by the respondents rn therr offlce Memorandum of

The operat,lve part of the game reads:

"The urrderslgned Isay that thls Departmenorders vide Order. No., Zdated I Zth September, Z00tposts of Under Secretarlesof Oeputy Secretary
upgr'adatlon/ln-situ basls

s dlrected. , to",t has lssued
t /t8l?[ot-cs. r
upgradlng 96
to the
on pe

subJect-

Grade
rsonal

,,,. -.:



c'rtnditicrrrs Ia.irJ do.wn t-herqIn.- Thi,s is.lfr
;;.i i I i;; io I i-p6i ii ^ 

pf--unopr--$ec qp tar les
;;;;;;;a -- to -' i.t'e-"-,]eveI-., ,o'I- r,, 9ililtc:e6retarles as personal to the lnqumbents
vicle CrM N0. z | !i819?-CS' I dated 28' 09' 1998

arrd I B4 posts' of Under Secretarles
ir:qraoed to the level of DePutY

.gecretaries as oersonal to the lrrcumbents
vide order No'.21148/97-CS'I dated 6th
A.rroust I 999.

7. ThIs Department has notlfled
the SeLect L1;t-oi unaer Secretarles' of
iss for the vear I 989 and I 990 vlde OM

N". + !g/?ooo.,cs. r dated 27th July 2001 '
|l|tth tirfs nottf lcatlorr, 1t has been found
Lhat 96 lnse.rvlce regular Under
Secretartes are stlII awalttng for
'.r,fqradation as Deputy Secretarles whereas
'-.iietar of thelr Juntors, who w1I1 become
iiiiini*- for empanerment ln' the
sul'rieqr-rent Select Llst of Grade I (Under
i;;i;t;ties) of css' are alreadv worklng
as 'Deputy Secretarles on tn-sttu basls
*i tfr- ef fect f rom 09. 08. I 999 ' In vlerr of
this, the declslon has been taken to
upqiade 95 posts of Under Secretarles to
a;; grade of DePutY Secretarles on

o*i.onir basls rll th ef f ect f.rom
09.08.1999. The llst enclosed alongwlth
tlris OM contains names of 95 offloers who

are to be promoted as Deputy Secretarles !a
irrlsltu basls. The declslon In respect
of rematnlng one person wtll be taken
sePar'a t-eI Y

3. The appotntment' as "OePutY'
Secr etary on 1n-sltu basls wlLL be

sub:iect to the followlng condltlons:-

The appolntment wllL be effectlve
from 09.08.1999, 1.e. the date
of promotlon of the offlcers
Juntor to these 95 offlcers. The
c,ff icers who are Promoted on
personal upgradatton/1n-s-ltu
basls wlII be entltled to draw
ar'rears of PaY accordlnglY;

The appolntnrent agalnst upgraded
posts w111 not errtltle the

. - off lcerg--*concerned.. to make any
clalm for regular appolntment as
Deputy SecreLary or senlorlty ln
that grade;

- 32'

.. -.The off lcer:s-- app.o.lnt,edr-. as Deputy
Secretarles bY Personal

.-.. upgradatlon -- of the post- of Under
Secretarles held bY them sha}l
rrot be adJusted agalnst regular
vacancles at the }evel of DePutY
Secretarles 1n the respectlve
Mlnlstrles/Departments. The
regular- vacancles-. at the level of
Urrder Secretary and above are to

o

er)

_. bi

a

. _.. c)

,IAW



a

a'v

;77 -
I-e der

p..re.scr 1bed....* p_,:ocedure.,. 
.

recommendatlons of th
Servlces Board. -The

vacancles . by_ . ". foprocedure prescr'1be
Central Stafflng
ilf nt-st r les/ Depa r tmen

the level of
Department..-- oTralntng to take gc
them as_ pef.- thE
Central Stafflng

:

Intral..-
p

the .

lvlI
cers

concerned would contlnue on the
upgraded posts tlII the, offloers
belng appolnted as. Deputy
sec r e-ta r y*o tL-pe rso n a L. bEs I s--. _a r.e
adJusted agalnst regular

lIorln 9".1,-..:,.thB
the
The,

therefore -..refeg.. a1
'.:.

d) The .of,flce.rs, appo.l,n
Secretarles on
upgradatlon basls'w
to perform

the

1I
t

tq..OA;,1 6+0l?OOs

appllcant.:ther

rii 
':''' it'
,t

.,:;'" 
1i,

..,', :i
a

dutles/functlons .. as .'. they,.' aredolng at, present tlll they get
...adJusted ...., agalnst r. ;.. regular

vacancles of Deputy Secretarles.
Some lnternal adJustment' lnregard to the level/channel of
submlsslon . of papers by the
lncumbenti of the upgraded ,posts
may be_.. necessary. whlch" may bemade by the , t l,colrcernedMlnlstry/Oepartment lnternrilly;
and '

l

I

I. .,

i

o

e) Offleers who uere n 9th
August I 999 shall
Deputy Secretary fthelr return to du

':'
30. Jn.other yords, tt admtts that'senlor

- regular.- -unde6- secre.ta.,:les-.were-..ualtlng for upgradatlon as

Deputy secretarles whlre Junlors have arready been glven
the trenefit.. who wlrr become el.lglbre for empanerment rn

I

the subsequent years. rt ls here that there ts vlolatlon
. of the prlnciplei*of -..- eguarlty-. and.-..unreasonabreness

prevalled ln the satd order. 
,

31. Thls

other connected oAs.-,_ue_.-rEfer.*

has been demonstrated that the

1n wtilch

e1n h
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EIac:ed sertiot- to the -- prlvatQ respondents' --'' We

cherefore, of the consldered oplnlon t\hat Paragraph

r-hr-. impugrred order cannot be sustalned'

g?, AccordlnglY. w€ hold:

argt
(1) of

(a)

(b)

(c)

(d)

(e)

Paragraph (1) of
ordei of 6.8. I 999'
he arbltrary.

the lmpugned
ls quashed to

The monetary beneflts that had

il;" "';;;;r"a to the Prlvate
iesoondents and other parttes' 8s

:='ru-=;i'i--o?',nr"n has alreadY
I"".;;;; 

-sha}1 not be wlthdratr'n'

Fresh exerclse should be made

wlthln one montfr to conslder
*iiqi6r"-ienroi negol9 as per tlt"
;;;;--avatlabie ind' thereupon. the
"ali.rii'-.to,ta ue glven to those
persons onIY.

Monetary beneflts should. p" given
iJ"-ir,"'appricants from the date
irleii lunibrs have been so glven'

Thls exerclse should be completed
preferah'Iy - ,f tfttn one month of
ii" ..""IPt of the certlfled coPY

of the order.

O

lil
rs:Alsi.,,{

lrternber'( A i

i,-1knr/ NsN/

(v. S. Aggarwal )
Chalrman

o
uE (sr

$
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)
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